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O R D E R 

22.02.2019: After some arguments and as the Appellate Tribunal was not 

inclined to interfere with the impugned order in view of the fact that the 

appellant has withdrawn its revised resolution plan and there by unnecessarily 

wasted time of the Committee of Creditors, the adjudicating authority and the 

Resolution Process. Learned counsel for the appellant sought permission to 

withdraw the appeal. The appeal is accordingly dismissed as withdrawn but 

without any liberty to challenge the same very impugned order. 

 

 

 
[Justice S.J. Mukhopadhaya] 
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